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Supplementary Grants

(Railways)
tain cac gei.co of staff, from whom
commercial debts etc. have to be re-
covered. It is only in such few cases
that there may be some delays. But
this matter of reducing the delays is
under constant consideration,

Shri Dinen Bhattacharya: But there
must be a limit to the delay. There
are certain cases pending since 1947.

Mr. Deputy-Speaker: He cannot
make ancther speech now.

Shri Shahnawaz Khan: If there are
any such cases, I would be very grate-
ful tc have details, I can assure hon.
Memters that we shall try and settle
them expeditiously.

Mr. Deputy-Speaker: We have to
disposz of the cut motions first.

Shri Bade: May I ask one question?

Mr. Depuiy-Speaker: We have al-
ready taken more than the time allot-
ted for inis,

1 shali now put all the cut motions
to the voie of the House.

The cut motions were put and
negatived,

Mr, Deputy-Speaker: The question
1is:

“That the respective supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to de-
fray the charges which will come
in course of payment during the
vear ending the 31st day of March
1963, in respect of the following
Demands entered in the second
column thereof:—

Demands Nos. 6, 7.9, 13 and 17",
The motion was adopted
Mr. Deputy-Speaker: The question
is:
“That a supplementary sum not
exceeding Rs. 8,95,14,000 be grant-

ed to the President to defray the
charges which will come in course

Corporation
Bill
of payment during the vear end-
ing the 31st day of March 1962, in
respect of Demand N»2. 16—Open
Line Works—Additions”.

The motion was adopted

13.57 hrs.

AGRICULTURAL REFINANCE COR-
PORATION BILL—contd,

Mr. Deputy-Speaker: We will now
take up further consideration of the
following motion moved by Shrimati
Tarkeshwari Sirha on the 21st Janu-
ary, 1963, namely:—

“That the Bill to provide for
the establishment of a Corpora-
tion for granting medium and
long term credit by way of re-
finance or otherwise, for the deve-
lopment of agriculture and for
other matters connected there-
with or incidental thereto be
tzken into consideration”.

Time allotted was 5 hours and time
taken 3 hours and 40 minutes, leav-
ing 1 hour 20 mirutes. A large num-
ber of Members wish to speak. Each
Member will have 5 minutes. Shri
Tul:idas Jadhav was on his legs last
time.

oY g JeE : (TRT): SW-
o1y a1z, fagy faa & o avF =47
4f, 37% g & 9% Fgav e 3 fF
FreTEd & fA7 M 7 TR
AFIAT FORAT faar 7rmw 3, 39%
faz #3 wa¥qz A T71A% feowm @,
T 77 A F Tz B A =
&, ITR THT T ¥ g 33 WIETE
g 5 Fremsldl W) e wt W o
AT BF AT ) AT B AT T 5
F A F AT T T AT TR
w6 e gHEAIfAET SEwgae’ @
foram & & ST37 O FrerER T T
EORARCEICECE CAAREL: A il
TR AT IT T
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[+ gt srea]
14 hrs,

REUO ¥ 12§ 1SR TF T T -
#2 {2z e $Y 51 F9 w9t G
€, 98 0%,83,34,350 TT & HIT JaF
I @t @ aifew wmn g, 6§
¥5,95.59,08Y% q'qggqug
T F ey e ¥ P ¥
S FAT TMT /AT 0T & | T
T v w4 7g fawerar & 0 o dar
AN 2 W F AfeT Im T R afew
w # 7 faed § ag W dge fed
fora w9 & fau ag fagr mar ar 4@
TR WA RARE,
TR IETRT 9 & o ey war av
AR I AE 98 @ L, @ San
AT TRy IQT NEY FTHFE T qeT
TF T @ frwreer 9dgd 1 owa
g I faet o @ 4 7@ 4 ¥ W
e 3o & ¥ g e w geari]
& fog @F 1 Ty fear o 9% | 9®
N 9T A AT T gTAT T T
A IEFT AR HAHT AT FAT
T | T FEHT BT TG e
ST & Y Y 9RO F1T & 79T I
a8 GT T Y 9w & 1 W fe
F1 ¥ FY TETT T3 A T MFFT
F U9 WET ¥ 9T IT IqH aga &
ST T ATh el 9T waar fawmr
% | fe-fom it & foam #L a9
AT 9T &, 39 9X Y wwwr faAw
FTAT T1fgy | Some Aspects of Indian
Economic Development by S. K, Bose
1 1 e &, 99% g fon fear
T &\ 3aH ag feay g & fiv axafay
W% AAET AT AR g AR SHET
qF3T 2 Y 7 FAAT § | T9H A

2—

Purpose of borrowing Percentage
to total.
1. Capital expenditure on
farm 27.8
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2. Current expenditure on
farm 2.3
3. Non-farm business ex-
penditure 6.6
4. Family expenditure 50.2..

Y 997 =Wl g fF Lo 9THe ¥ FAX
S IFFT AT g a8 et g
g & | o grw § e a@ ¥ AR
IR TP T TTH 419 & THaAT ¢ |
fore axeg & ga 9w aui § Q¥ I
g, S @ ¥ a8 9T WY 9« q% T@r
ORI A TF IAHT ATH AT TG T
t4

qq 79 g8 A @ fam sAETER
Ig= 69 6 ¥ w1 faoan & @Y
fraE ¥ i so qx frar g & :—

Proportion of
borrowing
from each

agency to the

total borrow-
ings of Cul-
tivators.

Credit Agency

1. Professional money-lenders 44.8
2. Agricultural money-lenders 24.9
3. Relatives 14.2
4. Traders and Commission

Agents 5.5
5. Landlords 1.5
6. Government 3.3
7. Cooperatives 3.1

9 g8 qT% Nfgx & 5w g fF
NS W T 4T ¥ IAFT ¥¥.©
TET IF FIA] (AT § HIT WFea T
T ST & Y ITEE | TEH] WL Eq
¥ AgT T A g7 ST § B FE-
fesg ¥ SER aga T 59 @ fawar )

g Y T e & 5 s AEaw
FrqE e A I N Ry &
o § v 91 fF AR 9w /S A
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g foow a0 ¥ O 4 2R § Afew
A M A g WTE A AN G
IqF AR A FE W AR § 1 7 a7
N T @ g R A 93 F
ferg Y G frrert €, 98 @ Gav
9 IF FET IGIAT & | T IHH! aGA
T g1 frerm 1 7 Searew § 3fg Y
T GHFN | T TH ITH! FTRT 4T T
o s W 98 79 ¥ qF A ) T,
qq TF ST TN AG 9 qFAT ¢ |
gatra § v fagor § yrgge A oY
gfetee =t F39 §, 98 797 wlas gar
fgaraasT ag ard s ag Y
W FF F qFT T &Y T & | 7 A g
T F1E §ar a7 §, 98 39X A
R FHIAEY IMEI@ma &
wea g % ag FroRmw S swEr
IgH R IET A Mo F g g
2 ar 7Y, Ty o 3G AIX 7@ A }E@
& forg oxow & fag ag faar smar @,
3% 79 ¥ fqw a7 /¥ Y AT 9K
21 a1 ge &aar afaw feer 1 s sy
T HAE. TR AIHE T0E FAT 9T
AT F ITH AT TR /T IARY
g F F) Fiferw T TN |

TR g & fag ot g
yifaga g1 Wfgd fF 5= fag ot
gar faay sty gy & 1 AT & fog §F
g A FT W@ § 5 g 9 ar
7 =1 Afew Erm HR g3ER @F FAT
2 AR 1 o g9 § anfaw @t ]
Y q=g § WA gfome Far §
foFar s =Tfgd | SR 9% g
T &, Tt T I Y §, T R AT
I g 9 TGN T & WK Mg W
wir wfeeafis @ 8, 9| W
Y JRF TaSET AT T &, SR
g ¥ "z & F T v i @R §%
Iaa T #1 2 3T Tnfgd Ak
g9 e #1 owy feeal § gwar
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aifes d =vfey | fow avg & Sfew
®1 % § formna & foq 9ot azg ¥ ag
oY fear AT =gy

Shri Kappen (Muvattupuzha): I rise
to support the Bill and heartily con-
gratulate the hon, Minister on bring-
ing such a needed measure.

So far as industry is concerned,
there is a Refinance Corporation al-
ready, and whenever medium-term
loans are needed by industry, the
scheduied banks give them, and the
Refinance Corporation reimburses
them. But so far as agriculture is
concerned, the medium that gives
money to the agriculturists now is
the Researve Bank, which gives short-
term loans. As regards medium and
long-term loans, very little is being
given by the Reserve Bank. In fact,
it is on a very restricted scale, and by
the latest order of the Reserve Bank,
the medium-term loans have been
restricted further. In the circum-
stances, so far as agriculture is con-
cerned, medium-term and long-term
loans are being given to them by the
State co-operative banks and land
mortgage banks, but the State co-
operative banks and the land mortg-
age banks have not been able to meet
the needs of a large number of agri-
culturists who want money for agri-
cultural development. Therefore, a
corporation like the one contemplated
in the Bill would be a very useful
vehicle for giving medium and long-
term loans to the agriculturists.

A criticism has been made that the
capital js only Rs. 25 crores, and that
in the first- instance only Rs. 5 crores
are being issued. That is true, but
with the Rs. 5 crores that is issued,
the Corporation can borrow up to 20
times its capital, that is to the extent
of Rs. 100 crores. There is a large
amount of money by way of P.L. 480
loans lying with the Reserve Bank.
Part of that amount is now being
utilised for developing industry. I
would suggest that, with the same
justification, part of that monev can
be utilised for the development of
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[Shri Kappen]
agricuiture, but that can be done only
when this Bill is passed into law.

Shari Prabmat Kar (Hooghly): Un-
les the Reserve Bank Act is changed[
it cannot be done through this.

Shri Kappen: There is a provision
in the Bi.l for borrowing and under
that provision it can be borrowed,
and tnat will come to Rs. 100 crores.
Subsequently, if more money is
needed, the balance of the capital
can be issued and Rs. 500 crores in
all can be borrowed by the Corpora-
tion. That will mean a great help to
the agriculturist to develop agri-
culture.

Another criticism was that it is
only a Refinance Corporation and not
a Finance Corporation which direct-
ly finances, but then there is provi-
sion for directly financing co-
operative institutions in Clause 22.
It is not very reasonable to suggest
that the "Central institution should
finance individuals directly because it
does not take into account the finan-
cial and administrative implicatons
involved in it.

It was suggested that money should
be given at nominal rates of interest.
It is a welcome idea. But it is al-
ways good and will also serve the
interest of the institution run for the
benefit of the farmer if it is worked
on business lines. Otherwise in the
long run it will demoralise itself and
eventually will result in the closure
of an avenue of service, ’

A suggestion was made that this
Bill might be referred to the Select
Committee so that it might be made
more comprehensive,

Mr: Deputy-Speaker: It is not to be
referred to the Select Committee; he
need not be bothered about it,

An Hon. Member: We are going to
pass it as early as possible.
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Shri Kappen: That is what I want
also. Many river valley projects in
the States are complete or are near-
ing compietion and the water from
these projects could be utilised only
if the lands are reclaimed. I re-
liably understand that about one
million acres of land awaits reclama-
tion. But reclamation needs money.
More than that there are other special
projects for agricultural development
and for the piantation industry’s
development, such as rubber, coffee,
tea, etc. The plantation industry
needs finance on a concessional basis
ranging over a period of 5—8 years
because within that period there will
be no return. It is very important
to develop that industry. We know
the immensity and the tremendous
impact of the foreign exchange crisis
that we are facing and how it affects
our economy. The opponents of this
Bill will T am sure, support the Bill
if they understand the magnitude of
the proposition. I request those who
have moved amendments to with-
draw them and pass the Bill imme-
diately.

Shri Maheshwar Naik (Mayur-
bhanj): Mr. Deputy Speaker, I rise
to give my unreserved support to the
new institution sought to be estab-
lished by the Bill now before the
House. We have already a refinance
corporation for the industry to sup-
ply the medium term loans for in-
dustrial development, The same
attention was not given to the deve-
lopment of agriculture which is one
of the biggest industries of our
country. Unless and until we gear
up agricultural development on the
same par as industrial development
and with the same urgency the deve-
lopment we expect during this Plan
period and during this Emergency
will be very remote. My hon. friend
who preceded me gave the figure of
one million acres of land awaiting re-
clamation because of the development
of medium irrigation projects and
river valley projects. ‘There are
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other bits of land lying here and
there still not reclaimed because of
the absence of a financing agency for
long term loans. So, they are not
brought to the level where we could
get the best out of them. All these
lands awaiting reclamation could be
reclaimed only through the medium
and long term loans of the agri-
cultural refinance corporation. A
good amount of money is lying
jcle with the Reserve Bank. My
friengq referred to PL 480 being
utilised for industries. With suit-
able modifications of the provi-
sions of this Bill, a great part of that
money cou'd be profitably utilised.
LIC too has got a good amount of
surplus money for investment purpos-
es. Can there be a better utilisation
for these moneys than in the deve-
lopment of agriculture which is the
need of the country today?

The debenture bonds, etc. which
are going to be issued by this cor-
poration are to be guaranteed by the
Centrai Government. That is all the
more reason why I like to impress
upon the Government that while the
corporation does its work in a busi-
ness-like manner, it must also bear
in mind that it must not work with
profit motive. The money at the
disposal of the Corporation is guaran-
teed and safe. It should always be
the look out of the corporation that
the agriculturist must get easy money
for agricuitural development on the
easiest possible terms. There was a
criticism that the State land mortg-
age banks and the co-operative banks
are not able to utilise the money al-
ready in their hands. As far as my
knowledge goes, the co-operative
institutions and the Central land
mortgage banks have not beep able to
attract the popularity of the people.
Yet, these institutions suffer from the
drawback of the lack of the money
and unless these banks come forward
with long-term loans as part of the
development of agricu'ture to help all
these people who have no access to
any long-term loan, it will be diffi-
cult for these institutions the State
co-operative banks as well as the
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State land mortgage banks—to ac-
tually help agriculture, the develop-
ment of which is the need in these
days of emergency.

Another thing which 1 would like
to impress upon the Government is
that because of the chain of inter-
mediaries who are intercepting bet-
ween the original source of finance
and the ultimate recipient that is,
the agriculturists, it is likely that a
greater part of the money might be
absorbed by the intermediaries and
in their profit motive. That is
a great thing, and unless and
until we go into it and have
& real safeguard for the deve-
lopment of agriculture, easier money
which we expect may not be able to
reach the ultimate recipient. With
these words, I support the Bill and
request the Government that they
should see that really easy money on
easier terms reaches the ultimate re-
cipient.

st MO T wwwy  (FER)
JUTEART HEIE, Wer 9% ¥ 7 39 o
Featw freg FrorEw fawr &
ev#ed 98 &, 39 § I a9 FT =AW
ar o g % sfy s +19 # fe,
IO 3@ F fag 2T SgeHe ¥
foT o8 FROREE AT AT ®/r 2 0
fwwmarm A g sar g f5 @
g & FE gear Q@ @ Y =rfew
g 3 fagaw # fom R ¥ 0"
FTIRAT I &7 a1 F7 7€ @ WK
o TEEY afew § 9w 7 & faQw
Lac |

it ag @y aar @ fF g S
RN F1W FT @Y §, o qr
gft Frart #9t faar o w®r & A7 Y
wrERd f1aT @ 9@ B w9l oW F fAg
qe ¥ A, i Afgat Ao § 1 fefeae
wigrafed % g1 Wored st
grEde 1 g9t frar s & AR
Sy fey Frad #) fear sar €
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[ = Y siF2 e )
fefeae wnmaifes F i % ¥
F1 faemr & o oiw 4% a1 i
dr ¥ e 3\ W awfa g &
9 foord 5 od §5 3 wreAw F3T
2 T 6 UF W ¥ FILQIEA a=7aT
a1 AR ford 3% @ d3vee 3F F
TaF g Y 9 I fowgdw fean
o ag Fg aF Ifaa g ¢ { 7g faas

W FOr AR @ g 5 oqwEe

FIfT I 9 F1 AT Arfew &5
FIF IATEA FLAT & IAFT FIT AT
¥ R qam F e faww Y gl
& 1 & gt wuw ar o e e
@, Mfeaw of a9 R @i o T
[ ¥ fau gaR 73 wwA ¥ fefewe
Fadfea g%, 9T AT §F AR
I 9% 19 #3 @ & 71 I e
w7 7 w9y fran s fow Feara
¥ fF 78 FTRYIEM 99T ST W@ |
I g F1 I IF gFEE A
T =+ 5 gt aX W A Sfgar
FUF F O 9 AW I G G TH
AR A 37 T0F T 9g1s T | FgA
ST waea 78 & 0 0F a0 ¥ T 3T
TENT T fafedda agmr o1 @18 |\
oz +fY 37 71 9% sz I AT FTE-
[ AT FG AT AEAT 4% ¥ a1
qiF % ¥, 98 959 A AT FIFHQ
AL F o ad g, IuF §, 9T I
A | FHAY TR A FRIETA
2 A 58 91 ¥ T a9y 7 @7 8
57 & falg FL @I )

A A A, A AF g AR
g i mmifr iy muafr
¥ & TrgiFed TF AT | 99 ¢ sEwd
F ¥ 3 ergleRd g wEwdEe @
T ER | o et TR w4
fad % grr ifr food 35 @@
arfAAEs g A Nfs 18 F1 IAHT
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g | % wfafem AT ergtRs
FT QIAHE ZNT | W A qHE °
gt o f5 oF aXw aY ag FRy S
¢ 5 smfea g3l F gm0 A5
F1 Y F Seaw F fag s qar faw
T @T & 98 A-nfwtagerss frar
T, AT I AT ST g a9 )
IR | § fF @ AT -
Rirfraree N @F, @ T
A9 AT FTROA qr @ & o
FAfqr erglaeT 7 wAeede F
foad fedY R foord 9% S&F7
S v A i wfywa< ge,
gAr9F qew F gIEdl F1 AT FEAT
MY 3w ar ArfAde #7 STa |
AT TG F& AT GEAT § I AR
2T 921 © ¢ fomsr f5 @ g
AT IfFmEfEmag s
forma qade & 3 A-wrfwigeaTes
f&d st 1| A 98 @ 4 R &
T 9T FL TH 39 TFC FT FHH19-
Per = Y 5 was | &
T 3%, 9 AT I, | F 59 F
faar w3, Fonfew™E G OF
FraTafea gear gt 11T 9 K BIAT
T I § fFar omar qY awaad § 79F
T BT g1 TFAT AT |

g, TF NI AR 37 F A4
g A A AT | 39§ FgAeS I
Y oY g A w7 wiuFr far @ g
Fafaas fgace 379 ol aF A FH
F Q@ § I § THFHAT QoA L d
# 77 wEar A & 7 A A F
fafeerda & WY Tee S ¥ @UR T
WA &, SAH! AV FF AN TG, TUF
<% faer oraT @ Afew 9g Fws S
IaET @ §, o g I § I
w3 A T T WY g |
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gafag S aft Y =rfey fF 4o -
ot AT FaF F, 9T ghawnd e o

F@ T T F FE 94 A
Tt &Y @y § W) SEEr Adra
7z g & T ug Hearg aga & FA
FXA AR E TG FIF F1FIS A ATH
@ g & | gdfae sTdreE S
T AT T g, IHF HECIAT W
Ffwr &Y, st B & 7 st fraew faam,
gaaT & falw F3aT § 1 93 919 w9
? fr oiwaaicey & for @
= oF ¥ e g wifeT | qg
sarer 3f9E a1 TR 3 AR wH
fear s 5 s i TN, T
479 AR dT AW g9, T ogAr
qraat 1 faar #3, 37 FY FrAvieAe
FF TF FATRIET GeIT a8 o
Tt o o @rary $9%0 @1

o= # a7 fa% oF aa "W Fgh
g | ¥ gz faar § 5 semnfe
FETEEY F1 WY BEAT FAF FL, AR
a3 N & fg@m & o faar gon
g AR ux Fiew fadt gh g fr wa
f@d 9% *7 Toad gNY | S9Y ug
T &% g1 At @ o et sl
FIHILL T TR AT QHFAA (T
F 9T ®IEAT FIAT 2 SAH! 399 AT
EW FY ET R | 3T I qed F qY
# o 1 (a0 F4@0 g AR gEaT afwmr
¥ GO N AT HEESAT § FaiE
T TAFATIEEE T T A TEY

g € )

Shrimati Lakshmikanthamma
{Khammam): Mr. Deputy-Speaker,
8ir, the Agricultural Refinance Cor-
poration Bill is a welcome measure.
As we are all aware, there is a Re-
finance Corporation for Industry, As
far as the shares of the Refinance

Corporation for Industry are concern-
ed, they are held mainly by the

2803 (Ai) L.S.D—5
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Reserve Bank of India and by the
scheduled banks. When medium~

term loan is asked by an industry,
the matter is examined by the
scheduled banks in consultation with
the Corporation. When it is approv-
ed, the Corporation refinances the
banks which were giving the loans to
the industry. The main point in this
is that it stands on spund business
principles.

As far as the land mortgage banks
and the co-operative banks are con-
cerned, the Reserve Bank has been
able to meet so far the short-term
finance required by the agriculturists.
And, as far as medium and long-term
loans are concerned, it is meeting
them only to a restricted scale. The
State co-operative banks and land
mortgage banks have therefore mnot
been able to cater to the needs of a
large number of farmers and have not
been able to help in the development
of agriculture. As regards the PL 480
funds which are lying with the
Reserve Bank of India, the Industrial
Refinance Corporation has been able
to use these funds. I feel that with
equal justification the agriculturist
should also be able to use these funds.
A number of co-operatives have rep-
resented the matter to the Reserve
Bank, and the Reserve Bank has ref-
erred it to the Government and sug-
gested that a similar refinance cor-
poration be formed for agriculture.

The main features of the Corpora-
tion are: the authorised capital will
be Rs. 25 crores, of which Rs §
crores will be issued on its establish-
ment; 50 per cent of the subscribed
capital will be subscribed by the
Reserve Bank of India, 30 per cent
by the State co-operative banks and
State land mortgage banks and the
remaining 20 per cent by the schedul-
ed banks, LIC, etc; the Central Gov-
ernment will make an interest-free
loan of Rs. 5 crores to the Corpora-
tion, repayable in 15 annual instal-
ments beginning with the sixteenth
year of the loan; the borrowing power
of the Corporation is limited to
twenty times the paid-up share
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capital; it can borrow loan in foreign
currency; the Central Government
guarantees the repayment of the
shares, as well as debentures and
bonds isued by the Corporation; it
will borrow the PL 480 funds and
funds that may be made available by
institutions like the Ford Foundation
ete,

The Corporation will provide the
State  co-operative  banks with
medium-term funds and subscribe to
the debentures of the State land
mortgage banks. We know that in
many of the States, as the friends
who spoke previously have mention-
ed, the river valley projects have
been completed or are nearing com-
pletion.  Unless the land is reclaim-
ed—and it is estimated that a million
acres of land can be reclaimed—un-
less the land is reclaimed, the bene-
fits of these river valley projects can-
not be made use of by the nation.

There are other special develop-
ment projects for agriculture, like the
development of plantation crops such
as, as has been mentioned by one
previous speaker, rubber, tea, coffee,
areca, cashewnut, coconut, orchards
like citrus, mango, etc. These pro-
jects require loans at least up to a
period of five to seven years during
which period they cannot get any
crop in return. The principal pur-
pose of the Corporation is to provide
loans for such production programmes
which will not only earn foreign ex-
change but also save foreign exchange
for us.

The criticisms levelled against this
are that the Corporation provides
finances to the co-operatives directly.
These critics must realise that it is
not good that the Corporation should
provide the loans to the individuals
direct. There are also certain ad-
ministrative and financial complica-
tions involved in such a proposal of
directly advancing loans to indivi-
duals. Another suggestion made was
that individual farmers and farmers’
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organisations should be permitted to
become shareholders of the Corpora-
tion. Since the State co-operative
banks and land mortgage banks are
themselves farmers’ organisations, I
am sure their voice prevails as they
are principal customers of the Cor-
poration.

Another suggestion was that loans
at a nominal rate of interest should
be provided. All these institutions, I
firmly believe, should also run on
sound business lines. Any slackness
will demoralise and ultimately end in
the closure of the service.

Another criticism was about the
capital of the Corporation. To begin
with it starts with a capital of Rs. §
crores, and it can borrow up to
Rs. 100 crores. Its authorised capital
is Rs. 25 crores, and as and when the
need arises for further funds it can
issue further capital and thus increase
its capacity to borrow up to Rs. 500
crores,

I am glad that the Bill is not being
referred to a Select Committee since
that will only delay matters. On ac-
count of the defence needs at present
all the available resources are being
tapped by the Government for
defence expenditure, and I am sure
that with the passing of this Bill we
will be able to use the PL 480 funds
to the tune of Rs. 50 to Rs. 70 crores
lying with the Reserve Bank of India
immediately for the development of
our agriculture.

Mr. Deputy-Speaker: Shri Vira-
bhadra Singh. Not present. Shri
Mehrotra.

Y wgaw@  (Ramw) IS
A, §EA § WA G
Mr. Deputy-Speaker: We are only

discussing, we are not taking any
votes now.
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Y sTATM A FT AHG AT
RT3 AT A FWFTR AR
g H F@H A ZET ATET |

Mr, Deputy-Speaker: He is chal-
lenging the quorum. The bell may
be rung.—Yes, there is no quorum.
Shri Mehrotra.

ot aw fagrdt gl ()
Il R, & 7w fadus T1 awaw
F@ ¥ faq @3 gar g | 59 fagaw
F gEGE FA F[ AEEEAr w17 fa
wgga g5 fr faam & 9w g9 ¥
faw <t vay =gy, 3@ M a7 3fEa
T & A e a1 & 9T feem
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I FT IR I3 F 7 FTH §q0
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IFWE, JEA T I TE G TEAT



1493 Agricultural

[z @@ 79
g o g W §, a® Q@
WO N 2 5T s af
& gIA F fay g faq <97 =
TATFA &, T IT aF AL TFAS
AT T A AT F gue @ wwar
WX 7§ IoRT F 77 g1 ww A

g

R aF g 9xFia o
T EA F A FA Y, IIFT FwA
A AT FHCET § FX 31 90T FT G0
o fF 9gi 9T Fae 93 9T I
@ aft F¥ § M A {7 ) A
g ¥ gF AT T I A AAT A
FAE FIATTIIE | ITIT6A 95 I
g B gt SR g1 A @iy
N AEEFIE AT FL | qF
AAIFZT INATFITRE, sT AR
IART AT &I qy & foraar a3 W
fed a1 |

% awaT § 5 98 a7 93
T 9T AT @ & HIT ITH BAES
FRAFR F), @ige #), foam &1
farm 1 39Y IEEr wow W] R oEw
1 7 =g faemi

Fra i fea 397, § Aem™
d97 AUET AYTET ¥ @Y T AW qW
FEIFR A AF W W E | AR
R TOF ¥ FRTAFT AT A1 I8T &,
ITHT QTG FT AR 1 AIH!
T 9§ w7 wrar afer 9% fram
FI FIUT F @A ATMET 1 ZT
g § wrzAe IR & o
FI@ IIT | gL AT ¥ $FT 39
1T 13T &, FI w2y afear wdr g
37 X FRAFT I ST a0 W
o 2F R £ &1 A & e &
FIF AL ITILE ¥ G qIE A
A AT F @IX ) T TR

FEBRUARY 28, 1963 Refinance Corporation

1494
Bill 4

A T FF I 9T e # e g
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The Deputy Minister in the Minis-
try of Finance (Shri B, R. Bhagat):
Mr, Deputy-Speaker, Sir, it is an ac-
cident that I have to take charge of
the Bill, because my colleague has
been indisposed and could not take
charge of it. Therefore, I regret I
could not be present while the discus-
sion was going on on other days in the
last session. But I have read the de-
bates and have tried to follow the
points that had been raised. It would
be my endeavour to meet them as
best as I can, as also the points that
have been placed before the House
today.
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Going through the debates, I find
that the main lines of criticism against
this Bill were four or five. I would
like to take them one by one, At the
outset, I must say that much of the
eriticism was based on a certain mis-
understanding and misinterpretation
of the provisions of this Bill. The
lines of criticism are firstly that this
Corporation is likely to overlap with
the other existing bodies and as such
it is unnecessary; secondly, that the
Reserve Bank of India should handle
these functions and not an indepen=
dent Corporation; thirdly, that even
though the Corporation is being set
up, the quantum of agricultural cred.t
especially short-term credit for finan-
cing seasonal operations should be
very considerably increased and as
euch the Corporation may not find
adequate reseources—in this respect
this Bill does not go far enough and
provides for a total volume of credit
which is bound to be limited; and
lastly, that the proposed Corporation
instead of being a refinancing corpo-
ration working within the framewcrk
of the existing structure, should be-
come a development bank directly
assisting the primary societies, if not
the farmer himself.

In the very nature of things, if you
look at these four basic critic'sms,
some of them are contradictory to
one another because inevitably they
are based upon an independent appre-
ciation of each one of the lines of
eriticism. Taking the first criticism
that this will overlap w'th the func-
tions of the existing bodies, I have to
say that if we go into the entire work-
ing of the cooperative societies dealing
with the various aspects, we will
find that this criticism would not seem
to be valig at all. Within the co-
operative movement itself, there is a
well-understood distinction between
short and meidum-term credit on the
one hand and long-term credit on the
other. The various special bodies
which have been created so far have
also been entrusted with clear and
specific functions and there has been
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a well-planned and reasonable demar-
cat.on of those functions and respon-
sibilities. The long-term operations
fund of the Reserve Bank for example,
has been fainly utilised for revitali-’
sing the credit societies at various
levels by increasing their share capi-
tal. For example, out of Rs. 33
crores and odd invested in this fund,
about Rs. 23 crores are by the way of
share capital of the cooperative socie-
ties, and rest for providing medium-
term loans up to 5 years fom financing
land improvement generally.

There is another institution—the

cooperative  development board—
which has been charged with
a special responsibility for

the promotion and processing of
marketing societies. Then there is the
warehousing corporation, which pro-
vides for the establishment of ware-
houses under the auspices of the
Central and State Government. So,
there are various corporations or in-
dependent organisations which deal
with various aspects of rural finance.
In a country like ours, in dealing with
an industry which accounts for half
of our national income, the number of
institutions which we have already
established can hardly be deemed to
be very large. Therefore, on that
ground to object to another institu-
tion which may be considered to be an
important link in the chain of rural
finance is hardly valid. If there is
any doubt on this point, those Mem-
bers—some of them are very know-
leageable in thi; field—may refer to
the experience of other countries like
USA, Canada or Australia. There
the rural economy has been developed
to a very great extent, as other eco-
nomies have been developed. If they
see the number of institutions or the
lines of credt or the various fields of
working of the rural economy there
they will find that the number is
numerous. Therefore, if we have
come forward with this new corpora-
tion dealing with purely the long-term
operations or long-term needs of rural
credit, to object to the Bill on that
ground is not valid,
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[Shri B. R. Bhagat.]

A point was made that even if there
were some specialised needs for which
a new institution was mnecessary, the
Reserve Bank should have been en-
trusted with the discharge of these
new additiona] responsibilities. After
making this point hon. Members ask—
some hon. Member made this point
even today—why the Reserve Bank
which has been already catering to
some of the needs of long term credit
could notgpe entrusted with this job
and why there is any need to create
a new corporation. That point also is,
to my knowledge, misconceived, and
I will try to explain it, because the
facts do not seem to be properly ap-
reciated in this respect.

It is true that the Reserve Bank has
done some poineering activity in
developing rural credit and it has
done a good deal of work., It is true
that it has contributed very greatly to
the growth of rural credit. The latest
figure shows—it is not Rs. 33 crores as
I have indicated—that actually
Rs. 37'14 crores have been provided
in various ways from the Long-term
Operations Fund. Apart from this
Rs. 37.14 crores from the Long-term
Operations Fund the Reserve Bank
has provided by way of seasonal
credits an amount of Rs. 131 crores to
the various co-operative banks, and
this is at present the outstanding
item. But, the Reserve Bank is after
all a bank and it has to function
under the guiding principles of bank-
ing operations. That is the reason
why it has to set apart out of its pro-
fits every year a fund known as the
Long-term Operations Fund, because
in the very nature of the Act or the
banking principles it cannot raise
deposits on <a short-term basis or raise
funds on a short-term basis and lend
on a long-term basis. It cannot do it
and therefore a special fund has
been created. Because it is a central
bank, a government bank and the
whole authority of the Government
and the people is behind it, it could
create a big fund like that. But to
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develop it much more it cannot g0 on
adding to that. That is why the need
for a special corporation is there.
The Reserve Bank’s capacity to in-
crease the extent of its assistance
either in quantum or in the directions
which are necessary is limited in the
very nature of things, by the Act and
according to the principles of banking
operations, and because this Long-
term Operations Fund could not be
extended to meet the long-term needs
of a rising rural economy, there is
need for a separate corporation. It
was felt that there is need for a
separate corporation and we have
come to the House for that, because
the Reserve Bank is legitimately con-
cerned with short-term seasonal loans
and where these are not adequate
term credit has to be provided for and
the Reserve Bank cannot properly
provide loans from the general fund
and it has to fall back upon the Long-
term Operations Fund,

The third point that was made was
that the resources for this corporation
are not adequate. It was said that
the authorised capital is Rs. 25 crores,
the issued capital is Rs. 5 crores and
even if we create a corporation like
this it is not going to meet the needs
or demands for long-term rural
finance. This point, again, is also not
fully appreciated. It js provided that
the corporation can raise loans up to
twenty times the capital, and twenty
times the authorised capita]l will mean
Rs. 500 crores or twenty times the
issued capital will mean Rs. 100 crores.
It is true that right in the beginning
the corporation will not need Rs. 500
crores er even Rs. 100 crores. The
idea is that gradually it will develop,
it will go to the market and raise
loans to meet the demands. Up to
Rs. 100 crores it can raise loans and
when the capita] is augmented, say,
up to Rs. 10 crores of issued capital
the funds can be raised to Rs. 200
crores and like that it can go up to
Rs. 500 crores when the capital is
raised to Rs 25 crores. It has been
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estimated that in the Third Plan
period the short-term requirement of
rural credit would be Rs. 420 crores.
As for the term credit—that is, the
long-term and mediom-term credit—
it has been calculated that something
like Rs. 260 crores would be needed—
Rs. 110 crores medium and Rs. 150
crores long-term credit. That is the
estimate that has been made for the
Third Plan period. Therefore, I think
the provision that has ben made in
this Bill for raising twenty times the
share capital by way of lons will fully
meet the requirement of long-term
and medium-term rural credit. From
that point of view, to say that the re-
sources are not adequate is not
correct.

The last line of criticism was that
this corporation should deal directly
and it should not be a refinance cor-
poration. It was said that it should
be, rather, a development corporation.
It was said that it should be in the
nature of a development corporation
or a bank and it should deal directly
with the farmers or with the primary
societies. All those who are aware
of the diversity and immensity of the
problem will realise that however
desirable this may be, from a purely
practical point of view, it is not pos-
sible for a corporation to have bran-
ches all over the country, hundreds of
branches giving out loans to farmers
or societies about whom the corpora-
tion may not be knowing any-
thing. Therefore, it is not a
rractical proposition. The more
economical and the better way
of dealing with it is to have the acti-
vity in the nature of a refinance cor-
poration dealing with the apex bank
and land mortgage banks in the States.
The hon. lady Member pointed out
that we have set up this refinance
corporation for industries in which
the Reserve Bank and the premier
scheduled banks are members. They
have all contributed and it is working
very well. Taking the rural credit
system in which there will be the
apex bank and the land mortgage
banks on the one side and, down be-
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low, there will be the primary co-
operative societies and the  district
cooperative banks, this new link will
go to strengthen the entire rural eco-
nomy. Therefore, it is a better way
and a more economical way. It is a
more practical way of giving long-
term assistance to our farmers for
promotional and developmental acti-
vities of a long-term nature.

Some other points have also been
made regarding individual clauses.
There will be opportunity, when we
come to the clause-by-clause discus-
sion, to deal with them. Sir, this
is a corporation which is intended to
assist- agriculture. But it must not be
forgotten that it is also a financial
institution. It is working in close
touch with the Reserve Bank and the
State Bank, both of which have their
head offices in Bombay. One of the
point made here was that this office
should be in Delhi and not in Bombay,
because all the offices should not be
centralised in Bombay. Though that
is a legitimate point, there is a good
case for having this office in Bombay,
because this institution will work in
very close co-operation with the
Reserve Bank and the State Bank,
whose headquarters are in Bombay.
Actually, this should be as near to the
office of the Reserve Bank as feasible.
Any attempt to shift it to Delhi or any
other place would very much hamper
the work of this Corporation, parti-
cularly in the early years when it has
to work under the direct guidance
and supervision of the Reserve Bank.

15 hrs,

Then a point was made against the
nomination of the Board of Directors
by the Reserve Bank because it goes
against the directive of the Prime
Minister that' the rural societies should
be non-officialised. The Prime
Minister made that important speech
in the co-operative conference, and
he was objecting to the large share
capital provided by these institutions
for long-term operations, the bulk of
which has gone towards strengthening
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[Shri B. R. Bhagat.]

the share capital of the primary co-
tives, because he wanted a national
movement with people’s co-operation
and enthusiasm, only to be supple-
mented and not supplanted by the
Reserve Bank. His remarks were
with respect to primary co-operative
societies. A corporation of this kind
has got to be strengthened by the
Reserve Bank. So, the analogy is not
well-drawn, because it has to work
under the d'rection and supervision or
the Reserve Bank. The Reserve
Bank provides a large bulk, 50 per
cent, of its share capital. Therefore,
the Board of Directors and others
have got to be nominated by the Re-
serve Bank. So, to say that this
officialisation goes against the direc-
tives of the Prime Minister is not
correct because that directive was
meant for primary co-operative
societies.

Then, one hon, Member said that
more attention should be paid to agri-
cultural development than is being
paid to industrial { development. 1
think this is a stjp in that line to
provide finance to the rural area. So
far we have been providing ample
finance for seasonal or short-term
operations. Long-term operations
like irrigation projects require money
badly. For example, lakhs and lakhs
of acres of land have got to be reclai-
med. In the irrigation projects if
there are good schemes for reclama-
tion of large tracts of land, whether
in the Nagarjunasagar area, Malnad
area or any other rural area, to be
developed for agricultural operations,
this Corporation will come in to pro-
vide funds, provided the scheme is
well drawn up, it is to be well-ad-
ministred and it is subject to financial
and economic feasibility. It is to
meet that vital gap in the rural areas
that this Corporation is sought {o be
established. I think this proves the
point that agricultural development is
to be given as much attention as
industrial development. And it is
our experience of industrial revolu-
tion in every country, whether in the
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19th, 18th or 20th century, that agri-
cultural development provides a souna
base for subsequent industrial deve-
lopment of the country. Thererore,
primary importance has got to be
given to the development of agricul-
ture. With these few words, 1 move
my motion.

Mr. Deputy-Speaker: The question
is:

‘“That the Bill to provide for
the establishment of a Corpora-
tion for granting med'um and
long term credit by way of re-
finance or otherwise, for the
development of agriculture and
for other matters connected
therewith or incidental thereto, be
taken into consideration.”

The motion was adopted,

Mr. Deputy-Speaker: We shall now
take up clause by clause considera-
tion of the Bill. Amendment No 3
is a Government amendment. It wil
be taken as moved. Amendment No.
10 is barred by amendment No. 3. Is
Shri D. S. Patil moving his other
amendents to clause 2?

Shri D. S. Patil (Yeotmal): I want
to move my amendments Nos. 12, 13,
14, 15 and 16.

Shri M. Malaichami (Periyakulam):
1 want to move my amendment No.
32.

Dr, P. S. Deshmukh (Amravati): I
want to move my amendment No. 21
regarding clause 2A.

Mr, Deputy-Speaker: He is reading
from the list circulated during the
last session which is not valid now.

Clause-2  (Definitions)

Shri B. R. Bhagat: 1 beg to move:
Page 1, line 12,—

for “poultry farming and stock
breeding”  substitute “and
poultry farming;” (3)
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8hri D. 8. Patil: I beg to move:

(i) Page 1, line 12—add at the
end—

“Processing, marketing and agro-
industries” (12)

(ii) Page 1, line 14—for “mortgage”
substitute “development”  (13)”

“mort-
“development”

(iii) Page 2, line 10,—for
gage” substitute
(14)

(iv) 2, line 19,—for “mortgage”
substitute “development” (15)

(v) Page 2, line 23,—for “mortgage”
substitute “development”  (15)

Shri M. Malaichami: I beg to move.
Page 1, line 12,—
after “pisciculture,”insert—

“horticulture, coffee and card-
amom plantation,” (32)

Sir, the object of this Bill iz stated
to be provision of long-term credit.
By my amendment to clause 2, 1 pro-
pose the inclusion of hort.culture,
eoffee and cardamom plantations
under “agriculture” in view of the
fact that these plantations also require
heavy and long-term capital. The
present financial institutions, either
the scheduleq banks or the co-opera-
tive institutions, are not providing
adequate capital and for a sufficiently
long time to enable these plantations
to have sufficient credit facilities, It
is only with a view to see that Gov-
ernment help these plantations also
with adequate credit facilities that I
have proposed this amendment.

Here I want to point out that the
cardamom and coffee plantations are
mainly carried on in hilly tracts at
an altitude of 2,500 ft. to 5,000 where
there are no transport facilities. So,
the cultivators have to take the equip-
ments and other materials required
for the plantations by head loads.
They are facing heavy odds in car-
rying on with the plantations. Since
these plantstions are on hilly tracts,
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there is also the risk of erosion.
Sometimes drought affects the indus-
try heavily. The present arrange-
ments made for financing these plan-
tations are not sufficient in case there
is a failure of crop for one or two
years or there is soil erosion on ac-
count of heavy floods. The yield
from these plantations could be ex-
pected only after five or seven years
and the co-operative institutions
which give loans for a period of 20
years give only a little amount for
carrying on the plantations, The
land mortgage banks provide a maxi-
mum limit of Rs. 10,000 for loans for
agricultural operations, This amount
will not be sufficient for carrying ovn
the plantations in view of the fact
that plantations require a large capi-
tal because they are carried on in
hills and at heavy odds.

The object of the Agricultural Re-
finance Corporation happens to be to
assist projects which cannot ordina-
rily be financed by established agenc-
ies such as the apex co-operative
land mortgage banks, either because
the amounts involved in each indivi-
dua] scheme or project are very large
or because the period for which cre-
dit is necessary is relatively lung.
These plantations are suffering from
these two hardships. So, it will
greatly help the plantations if my
amendment is accepted by the Guv-
ernment. If Government is not pre-
pared to accept it, what other ar-
rangements for the requisite cavital
for these plantations are made may
be told to the House.

Mr. Deputy-Speaker: Dr. Dersh-
mukh’s amendment is not there.

Dr. P. S. Deshmukh: You might
permit me to move Shri Shivaji Rao
Deshmukh’s amendment.

Mr, Deputy-Speaker: When heo is
absent, I cannot allow it to be mov
ed. 1 find that Dr. Deshmukh’s
amendment has .lapsed. So, he can
speak on the clause.

Dr. P. S. Deshmukh: Since the Gov-
ernment has already tried to give the:
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[Dr. P. S. Deshmukh]
definition of the word ‘agriculture’ by
the inclusion of animal husbandry,
dairy farming, pisciculture and poul-
try farming—they have also added
stock breeding......

Mr. Deputy-Speaker:
<comes under stock breeding.

Dr. P. S. Deshmukh:
under that......

Piggery
If it comes

Shri B. R. Bhagat: Piggery and the
development of piggery comes under
animal husbandry.

Dr. P, S. Deshmukh: I am glad to
‘hear that. Then I do not press my
point.

Mr. Deputy-Speaker: There is a
Government amendment for that.

Dr. P, S. Deshmukh;: That is all
right. But what about processing
and marketing and agro-industries?
This is a wvital part of agricultural
development. 1 am sure, a lot of our
problems proceed from the fact that
the agriculturists themselves do not
process their goods. For instance, if
instead of selling their raw cotton in
the market, they were to gin it, bale
it and then sell it, it will be helptul
and much more profitable. There are
a lot of co-operative and other orga-
nisations coming up for putting up
these factories and so on. Similarly,
fruit canning and processing of fruits
and vegetables and so on—all these
industries are very vital to the proper
development of agriculture, I there-
fore, hope that it would not harm
anybody if these words are .added,
namely, processing, marketing and
development of agro-industries. I
would like that to be accepted.

Shri B. R. Bhagat: I am glad that_

the hon. Member appreciates that
piggery is included in animal hus-
bandry. So far as the question of
processing and agro-industries is con-
cerned, this is beyond the scope of
this Bill because, as I ventured to
explain, processing involves the es-
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tablishment of industrial co-opera-
tives or other industrial units Simi-
larly, agro-industries relate to the
question of industrial co-operatives.

Dr. P. S. Deshmukh: Whar about
cairying? It involves machinery and
al] that.

Shri B. R, Bhagat: Yes. Recently,
the Commerce and Industry Minis-
try set up a working group which has
recommendeqd on the question of in-
dustrial co-operatives. Most of tlLese
questions have been taken up and
they have made recommendations. The
Government have accepted those re-
commendations. There is the Direc-
tor of Industrial Co-operative; whose
duty is to process and promote the
growth of many things that the hon.
Member has in mind. So, while
agreeing entirely with the need and
desirability of developing them, my
only plea is that it does not form
part of this Bill; whether it :- agro-
industries or processing or market-
ing, it should form part of the indus-
trial co-operatives for which tte
working group has recommended. It
is being processed.

Mr. Deputy-Speaker:
amendment No. 327

What about

Dr. M. S. Aney: Is marketing also
included in that?

Shri B, R. Bhagat: Coffee »nlanta-
tions and others are under the Spe-
cial Plantations Act. They are being
assisted separately.

Mr. Deputy-Speaker: Your colleague
referred to them in her speech and
said that this Act applies to those
things, namely, the ‘development of
coffee, tea and cardamom plantations.

Dr. P. S, Deshmukh: It should be
accepted.

Shri B. R. Bhagat: I was pointing
out....

Mr. Deputy-Speaker: She hag re-
ferred to them in particular.
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Shri B. R. Bhagat: I am sorry, I
do not have the speech, but so far as
it applies to them we accept it.

Mr. Deputy-Speaker: You accept
it. .

8hri B. R, Bhagat: No, not the
amendment. The long-term needs of
the plantations will be met.

Mr. Deputy-Speaker: I wil] irst
put the Government amendment tn
the vote of the House.

The question is:
Page 1, line 12—

for “poultry farming and stock
breading;”  substitutc “and
poultry farming;” (3)

The motion was adopted

Shri D, 8. Patil: Sir, I rise on a
point of order. The hon. Mover of
amendment No. 3 is absent from the
House. Therefore the amendment
cannot be moved by another hon.
Member. L

Shri B, R. Bhagat: It is a Govern-
ment amendment.

Mr. Deputy-Speaker: Government
is one and indivisible. It is Cabinet
responsibility. Therefore there is no
point of order in it. Does he wish
to press any of hig amendments?

Shri D. 8. Patil: Yes, Sir; 1 wish
to press amendments Nos. 13, 14 ani
15,

Mr. Deputy-Speaker: Does Shri
Malaichami wish to press his amend-
ment?

Shri M. Malaichami: Yes, Sir.

Mr, Deputy-Speaker: I shall put
all of them (Nos. 12, 13, 14, 15, 16
and 32) together to the vote of the
House.

Amendments Nos. 12 to 16 and 32
were put agnd negatived.
Mr. Deputy-Speaker: The question
is:
“That clause 2, as amended,
stand part of the Bill*
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The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clause 3—(Establishment and in-

corporation of Agricultural Refinance
Corporation).

Mr. Deputy-Speaker: There is &an
amendment No. 17 by Shri Shivaji
Rao S. Deshmukh. He is not here.

The question is:

‘“That clause
the Bill.”

3 stand part of

The motion was adopted.
Clause 3 was added to the Bill.
Clause 4-was added to the Bill.

Clause 5— (Share capital and share-
holders):

Mr. Deputy-Speaker: There are
amendments No. 19 and 20 by Shri
D. S. Patil, No. 33 by Shri Malaichami
and Nos. 21 and 22 by Shri Shivaji
Rao S. Deshmukh. Shri Shivaji Rao
S. Deshmukh is not here. Are the
other amendments being moved?

Shri D, S. Patil: Yes, Sir, I wish {¢
move my amendments.
(i) Page 3, line 27—
omit “and” (19)
(iiy Page 3, line 28,—
after “banks” insert “and Co-
operative Societies” (20)

Mr. Deputy-Speaker: Then, amend-
ment No. 33 by Shri Malaichami is
barred.

Dr. P. S, Deshmukh: So far as....
Mr. Deputy-Speaker: I have called
Shri D. S. Patil.
&t ¥o foro qifew :  SuTERE

WS, GE-FT ¥ A § 9 TAT Hfgew
TRAT@ET F IR AL |WTE
g7 e wiede § 1 offee
R e A A &gl 2, ag
WA g —
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(= 2o fao qifesr]

(ii) a co-operative society (other
than a Cencral Land Mort-
gage bank or a State co-ope-
rative bank) approved by the
Reserve Bank in thig behalf;”
Tt a® ¥ ;W R AT §,

&t FREFIT % & Frerar, T8
ME T FRIRIT F AR A L, 99 F
faar = —

“The Corporation may provide
suc, ancial assistance to eligi-
ble kitutions as it  considers
necessary for promoting the deve-

lopment of agriculture in India
and shall pnot—

EEREIEEC I G o & B
RTF T Ay qres ard 4y g
4% A § | 9 Fri e Wl Ay
qfas ey # @ ™ g ay
W e ¥ st 2 B ai 9wy
TRGINE AFTEIE | 57 379
fea7 i armar 3 d A wenafa
WTEET g M §, 9 T @
TE §, TR F A AT WA
& A IR T AT W A Y
Y 3, Ty A W awe § A wws
T FRRE faw st arg-
A7 e a1t € g7 §F 7 Calas
SR TI A @ g, At A9 Wi
QeI o F fod IoH wewer T
&1 T g F AT Y & s a4t
w fFar v @, @ Emm A = A )
X G{EH AT IR gwE AT
aifgd =f! &0 ™ T ¥ o
&1 ag didY vt & @ & 9T s
x|t | F AT G o gewr oam

~=~

q |

Dr, P. S. Deshmukh: I want to sup-
port the amendment moved by my
hon. friend. My point, which I made
during the discussion also, was that
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every co-operative society should be
entitied to purchase a share or shares
and there should be no bar. Similarly,
farmers’ institutions which are capa-
ble of buying shares should also be
permitted to do so. I do not see why
they should be excluded or restricted.
I would appeal to the hon. Minis-
ter to consider this—under clause 2
(f) (ii) their approval by the Reserve
Bank is necessary. It reads—“a co-
operative society (other than....etc)
approved by the Reserve Bank of
India in this behalf.”” I cannot see
why such approval should be re-
quired.

15.24 hrs,
[MR. SPEAKER in the Chair]

If I cannot move the amendment
I wanted to, I think instructions be
issued to the Reserve Bank so that
any co-operative society which is
capable c¢f purchasing these shares
should be permitted to purchase
shares. By changing the wording as
suggested by my hon. friend in the
present clause, I think th’s objective
will be achieved and I therefore sup-
port that any co-operative society
which is capable of purchasing a
shares should be allowed to do so.

Shri B. R. Bhagat: Which share?

Dr. P. S, Deshmukh: Purchasing
shares of the corporation. That is my
special appeal; I think the hon.
Minister should accept this.

Dr. M, S. Aney: I also support the
amendment which has been moved
by Shri D. S. Patil. I do not want to
make a speech. The grounds are tke
same as put forward by Dr. P. S
Deshmukh.

Shri B. R. Bhagat: As I explained
earlier, giving direct assistance to
primary co-operative societies whe
become shareholders of this.corpora-
tion will cut across the very princi-
ple of the Re-financing scheme and
may also be impracticable as it ig-
nores the present. The present is
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either a three-tier system or a twe-
tier system. Either the Reserve Bank
long term operation works through
the Apex banks or the principal land
mortgage banks.

Dr. P. S. Deshmukh: If Apex banks
are allowed, why not primary societ-
ies?

Shri B. R. Bhagat: This will mean
the Corporation which wil] be a cen-
tralised institution dealing directly
with the primary co-operative society
which will create great administra-
tive problems.

Dr, P. S. Deshmukh: Purchasirg
shares does not necessarily mean that
it must deal with it, by giving loans
etc.

Shri B. R. Bhagat: The hon. Mem-

ber wants that any society which pur-
chases a share is entitled to loan or..

Dr. P. S, Deshmukh: Not at all.
Merely the right to purchase g share.
we do not want any loan directly.

Shri B. R. Bhagat: That may be
taken under the enabling powers. We
will look into the matter. That
power is there: if the Reserve Bank
will approve such a society. That, the
Reserve Bank will consider.

Mr. Speaker: Mr. D. S. Patil, do I
put the amendments to the vote?

Shri D. S. Patil: The principle in
my amendments has been accepted.

Mr, Speaker: He does not press?

Shri B. R. Bhagat: Accepted? He
said something else.

Amendment Nos. 19 and 20 were, by
leave, withdarwn.

Mr. Speaker: The question is:
“That clause 5 stand part of
the Bill.”
The motion was adopted.
Clause 5 was added to the bill.
Clauses 6 to 9 were added to the Bill.
Clause 10 (Board of Directors)

Mr. Speaker: Clause 10: any amend-
ments to be moved, 23, 24, 25?
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Shri D. S. Patil: There is ore
amendment: 24, 23, 25.

Mr. Speaker: Amendment No. 24 is
not his.

Shri D. S. Patil: Amendment No.
25.

Mr. Speaker: Amendment No, 23 ts
his. No. 23 also?

Shri D. S. Patil: No,

Mr. Speaker: Only No. 25 may be
moved.

Shri D. 8, Patil: I beg to move:

Page 6, after line 7, insert— —

‘“(ff) one director elected by Co-
operative  societies eligible
for holding shares in the
Agricultural Refinance Cor-
poration; and” (25)

T AR, qg A AN §

19 7gt Sufead § 1 31 L 1 g faw Fv
¢ Sad Frfer AEEd N IHARE
W IER AT g —

(ii) a co-operative society (other
than a Central Land Murt-
gage bank or a State co-ope-

rative bank) approved by the
Reserve Bank in this behalf;”

IR TR W FTT 29 fae #7 ,
Iad FEfea FERdT #1 gafaaa
ST TR AT T § W geaifey
g T X FT qria9T @I T g

freft ot SEmm §, GRS
sumifes e § 0@ g§Wwg Tg
A & Y AT At g § 1 fwat
A ATE-HATEL FY AT AN AGY L FEA
g A A @ T=A ] wHA § 1 F9 9T
FEnfea FEES F 99 91X gEEE
Y &1 wfadd Q@ &, @ A T TR
3 o I TAR AT A AT g faert
21ET | o1F F T AT AV WA TAFT
Y FTRERAT § I T AT FFAY
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[Shri D. S. Patil}

[T AEIEET gW AT FWg F
T IART TAHT ZAAT 43Y ¥ TG 8,
A T @I FTE TA | T AT A
2 & =T o 0F TR 3w v

Dr. P. S. Deshmukh: I want to say
a word. These are all related matters.
In sub-clause 2 (f) (ii), it has been
stated:

“a co-operative society (other
than a central land mortgage
bank or a State co-operative
bank) approved by the Reserve
Bank in this behalf;”

This is intended to be an eligible in-
stitution, My hon. friend Shri D. S.
Patil has been pressing that just as a
co-operative society is allowed in th's
clause, it should also be allowed to
purchase a share. The assurance
which the hon. Minister....

Shri B. R. Bhagat: I have not given
any assurance. I said, the Reserve
Bank will consider it. I have nct
given any assurance,

Dr. P. S. Deshmukh: I would like
him to give an assurance. The only
contention is, just as a co-operative
society is made eligible under clause
2, the wording here in clause 3 is,
“such other classes of financial insti-
tutions as may be npotified by the
Central Government”. Here, if the
co-operative society is considered to
be a financial institution, and, there-
fore, capable of purchasing shares,
then it would be necessary, as has
been proposed by this amendment,
that this class of shareholders should
have one director, I do not know
whether the Deputy Minister will be
able to accept it, but this is a sug-
gestion which I am sure has the ap-
proval and support of every Member
of this House who has any interest in
the farmers and who wants to pro-
tect their interests and to advauce
them; there should be no reluctance
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on the part of Government to deny
to the co-operative society which is
capable of purchasing a share the
right to have at least one director,
amongst so many who are all more
or less Government directors. This
is a wholly Government organisation
for all purposes, and, therefore, the
right to have one non-official direc-
tor as a representative of the co-
operative societies should not be de-
nied, and I would, therefore, press
this point. .

Shri B. R. Bhagat: As I said, the
scheme of the Bill is that we do not
approve that this corporation should
lend directly to the primary co-ope-
rative societies. That is absolutely
clear. But hon, Members have said,
that in terms of clause 2 (f) (ii), if
the Reserve Bank approves of a co-
operative society, then they might
allow that society to become a share-
holder, So far, the Bill does not
provide for that. But I have said
that in view of the demand made by
several hon. Members, this matter
will be considered by the Reserve
Bank; this is a technical matter, and
its implications are far-reaching, and,
therefore, the Reserve Bank will con-
sider it. I have given no assurance,
but certainly, if the Reserve Bank
comes to the conclusion that such ap-
proved societies can become....

Mr. Speaker: This assurance is
given that the Reserve Bank would
consider?

Shri Inder J, Malhotra (Jammu
and Kashmir): Will the hon. Deputy
Minister give us an assurance that
he wil] take the side of the Members
while the matter is being considered
by the Reserve Bank.

Mr. Speaker: He will convey all
those feelings of the Members to the
Reserve Bank and the Reserve Bank
will consider it.

Shri B. R. Bhagat: This will be ex-
amined, certainly, Only after the
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matter is coisidered, the question of
having a director on behalf of such
co-operative societies as hold shares
will arise; it will arise only at that
stage.

Mr. Speaker: Is Shri D. S. Patil
withdrawing his amendment?

Shri D, S. Patil: Yes,

Amendment No. 25 was, by leave,
withdrawn.

Mr. Speaker: The question is:
“That clause

the Bill.”

The motion was adopted.

Clause 10 was added to the Bill.

10 stand part of

Clauses 11 to 19 were added to the
Bill. #

Mr. Speaker: Now, we come to
clause 20. Is amendment No. 26
going to be moved? Probably the
whole scheme has gone now, and,
therefore, it may not be moved.

Shri D, S. Patil: The earlier amend-
ment has been lost. So, I am not mov-
ing this amendment.

Mr. Speaker: The question is:

“That clauses 20 and 21 stand
part of the Bill”

The motion was adopted

Clauses 20 and 21 were added to the
Bill.

Clause 22— (Business which the Cor-
’ poration may transact)

Shri D. 8. Patil: I beg to move:

Page 10, line 36, after ‘necessary’
insert ‘only’. (27).

I want that in clause 22 (1), the
word ‘only’ should be added after the
word ‘necessary’ so that the corpora-
tion may provide assistance to eligible
institutions only for promoting the
development of agriculture in India,
and not for any other function.

PHALGUNA 9, 1884 (SAKA) Refinance Corporation 15!6‘

Bill
Shrimati Sharda Mukerjee (Rat-
nagiri): I want to speak on sub-clause-
(f) of this clause, which reads thus:

“generally, the doing of all such
matters and things as may be in-
cidental to or consequential upon
the discharge of its functions under
this Act.”.

1 feel that there should be something.
more specific in this, because from
previous experience in such co-opera-
tives and land mortgage banks, it has
come to our notice that 3 great deal of
the funds has been utilised for non-
agricultural and non-productive ven-
tures. The resources of this Refinance
Corporation should not be dissipated
in non-agricultural ventures. I think
that the clause ag it stands gives a fair
amount of powers to get round any
such requirement. I do think that per-
haps this need not have been included.

Shri B. R. Bhagat: The object of the
Bill clearly specifies that it will be
only for agricultura] purposes, and,
therefore, no further clarification is
necessary. Actually, when the hon.
Member wanted that processing or
marketing or agro-industries should
be included, I said in reply that these
things need not be included because
they were beyond the scope of the Bill.
So, the intention is very clear and
there is no need to make it more

specific.

Mr. Speaker: What about the addi-
tion of the word ‘only’?

Shri B. R, Bhagat: It is not neces-
sary to add the word. The object is
very clear and specific and related
only to agriculture and its develop-
ment,

Mr. Speaker: I suppose Shri D. S.
Patil is satisfled and he is not pressing:
his amendment,

Shri D. S. Patil: I am not pressing.
the amendment,

Amendment No, 27 was, by leave,
withdrawn.
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Mr. Speaker: The question is:
“That clause 22 stand part of the
Bil1”,
The motion was adopted,
Clause 22 was added to the Bill.

*Clauses 23 to 26 were added to the Bill.

Mr. Speaker: Then there is amend-
-ment No, 28 in the name of Shri Shiva-
ji Rao S. Deshmukh for the insertion
.of a new clause 26A.  The hon. M
.ber is absent. .

The question is:
.“That clauses 27 to 45 stand part
of the Bill.”
The motion was adopted,
Clauses 27 to 45 were added to the
Bill.

Mr. Speaker: Now, I come to clause
-46. Ig amendment No. 29 going to be
-moved? The hon. Member is not here.

The question is:
“That clauses 46 and 47 stand
part of the Bill
The motion was adopted,
Clauses 46 and 47 were added to the
Bill.

The First Schedule was
added to the Bill.

The Second Schedule— (Amendment
of certain enactments)

Mr. Speaker: There are two formal
amendments to the Second Schedule
by Government, namely amendments

Nos. 4 and 5. Amendments Nos. 30

and 31 are the same and, therefore,
‘they are barred.
Amendments made:
(i) Page 21, line 30, for ‘1962’

substitute ‘1963". (4)

(ii) Page 22, line 19, for ‘1962’
substitute ‘1963". (5)

(Sh7i B. R. Bhagat)
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Mr, Speaker: The question is:
““That the Second Schedule, as
amended, stand part of the Bill”.
The motion was adopted,
The Second Schedule, gs amended, was
added to the Bill,

Clause 1— (Shert title, extent and
comencement)

Mr. Speaker: As regards amend-
ment No. 8, the hon. Member 5.
absent.

Amendment made:

Page 1, line 6, for ‘1962’
‘1963". (2)

substitute

(Shm B. R. Bhagat)
Mr. Speaker: The question is:
“That clause 1, as amended, stand
part of the Bill”
The motion was adopted,

Claus.e 1, as amended, was added to
the Bill,

Enacting Formula
Amendment made:

Page 1, line 1, for ‘Thirteenth Year’
substitute ‘Fourteenth Year’ (1)
(Shri B. R. Bhagat)

Mr. Speaker: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill”.

The motion was adopted,

The Enacting Formula, as amended,
was added to the Bill.

Title

Mr. Speaker: There is an amend-
ment to the Long Title in the name of
Shri Shivaji Rao S. Deshmukh,
namely, amendment No. 6. But the
hon. Member is absent.

The question is:

“That the Title stand part of the

Bill”.

The motion was adopted,
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The Title was added to the Bill.

Shri B. R. Bhagat: I beg to move:

“That the Bill, as amended, be
passed”.

Mr., Speaker: Motion moved.

“That the Bill, as amended, be
passed”,

=Y gro o foamY : weqe AR,
o 9 R § 73 fadgs ofem @
M @R ? A OF T &1 e fauaw
& formr & faramt F1 ey grm | e
TIFIT T 529 =g gwT A Ry
fagas @ Q@ FET & FTE WY
2T 1 g9 A AR Il [ R g A
owa ¥ 9 # e faaga g § |
T F oY TG R & 99 #) qar
AN A qgT qEETE ST qgAr & 1T
gaw ¥ 5 99 qat 1 w91 g% § afed
frx Wt 9 g faggs aif@ @ @
W@ & @A AT T AW T ATh
g YT FTAT AT § £ T
I F 2T § R fow avg ¥ I
3, 9% @ =ifed fF feaml &1
BT faem # 12 faawa A g AR 9
Tga mfa® JeAT T 99 | Fifw FAT
wva § 5 S famrt 1 for Gy
forerar & 99 o *1 wfus ow A FTEA
&Y sy € 1| 7Y I E fF S e
T 99T FHFET T8 T g W qgq w7}
H 71 78 & FT w1 ag g fw fora
Ih! 1 Frern Tfgg o) o s &
fog faem =ifae, Sa afge &
& e framal #1 A W, o 71 &
R gy aga @7 free awat § woe
wrafaa @ F1 gW FE § 9ga v
9T ST @9 g 9T § | g9 5
T Tl 9T afz =w T foar wE
T W FTE FT qrfed g e F
faq T WS A v e
TR e &)

2803 (Al) LSD—6,
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# I IR 3@ T § 3T g o
ST € 5 fom gw oy w1 faer
=rfeq ag A& fawr qaT & 1 @ O A
S AT ATEY | T FTHTH HHIA
T fezma s Tifee f foam a0
et Y qTeaTe A1, IO OF AT 5%
A F 52T I G et Ay =few
fom #m & fag dar wifie ok fag
9T I G497 Ay 98 I A 9 |
T TR & A K AT I FE

Shrimati Sharda Mukerjee (Rat-
nagiri): Mr. Speaker, the annual
agricultural loan requirements in our
country are about Rs, 750 crores, and
although we welcome this attempt by
Government, we do realise that it is’

not in sufficient quantity to meet the
requirements of the country today.

The hon. Deputy Minister has men-
tioned that the financial resources of
this Corporation will be more than
sufficient for the present requirements.
I trust that this will be so. But one
of the main things which, I think, is
lacking in the country is co-ordination
between the apex organisation and the
primary credit institutions. Therefore,
I do think that perhaps they should
have mentioned that when the Refin-
ance Corporation loans money to the
land mortgage banks or State co-
operative banks, those banks should

. see that at least 90 per cent of the

amount they loan out should be to
cultivators, But I notice that no such
restriction has been provided. In pre-
vious years in some Stateg it has been
noticed that as much as 75 per cent
of the loans have been to non-agri-
culturists.

An Hon. Member: Is it so?

Shrimati Sharda Mukerjee: I have
here a general report of the Gorwala
Committee (1951) which specifically
mentions it. I trust in the last ten
yearg there has been some improve-
ment. Also today the fact that only
58:6 per cent of the total amount bor-
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[Shrimati Sharda Mukerjee]

rowed by agriculturists is through
the State co-operatives is another point
to notice, namely, that if easy bor-
rowing facilities were made available
to the cultivator, he would not go to
the money-lender who charges exor-
bitant rates.

Therefore, I do think that this co-
ordination between the primary credit
societies and the apex societies should
be made quite clear and that they
should see that there is no dissipation
of the funds at the disposal of the Re-
finance Corporation and that the
money actually does get to the culti-
vator,

Mr, Speaker: Shri D. S. Patil. He
fought well, though he lost.

= Fo firo wifew : AF 3 waEw<
9 3T OF, Q@ gAR [ § | 9gar
AT a7 § fF FroRaw & #ife &
qaﬁaqgﬁaqaovqotﬁgqsﬁg
39 ¥ ¥ 3w ¥ faww ¥ fog w3eT
TIT ST AT FY HIFTT FAY TR

0 @ 98 & fr ofa & faam
& faa Y =xgor T ST 99 I
9T g @A =9ifEn |

dadamag § & W dF
dF WMET F owss ¥ oS
®Q 3 F THSAR QAT & v
t fF s & = § g faen
2 1 foad qm ot ad &, wae
gq T & IR Fo0 AG) fAwar ¥
o 329 9 F11 giaT § IR AT ®O
& fasar & oW wg wEw ¥ S
FT FRAFTQ FA § T I G
sieareR faar s @R w=t afe A
& g SaTET G491 F} 9% § | 3@y
X W ) AE  FF N IT F
g § I e F @ F A &
s AR B F faww ¥ frg gow @Y
SATET ¥ AT WO H A, [T A
@ g T aF )
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Dr. P. S. Deshmukh: I am glad the
Reserve Bank has appraeciated the need
for enlarging credit to the farmers.
There wag a time when it was the
view of the Reserve Bank that they
had sufficient money with them and
there was no need for any corpcration
as an additional source of financing to
the farmers and whatever money was
required, they were prepared to
advance to them. But I am glad they
have changed that view and now
think that the financial accommodation
and credit needs of the farmers were
not being met, especially in the long-
term field. What is at presen: given
by way of long term credit to farmers
is a drop in the ocean. What is Rs. 37
croreg for 30 crore acres? It is just
about one rupee per acre. So it is
good that the need for long-term fin-
ance has been realised.

Even those people who had opposed
this Bill did so on the ground of its in-
adequacy and not because in principle
they differed from it. So we hope as
a result of the criticisms and sugges-
tions made by the House, Goverament
will proceed fast enough so as to cover
the major portion of the needs of the
farmers and not just give Rs. 5 crores
for about 15 years and * then keep
quiet without making it a dynamic
sort of organisation,

The hon. Deputy Minister has said
that it can borrow upto 20 times the
share capital. I hope steps will be
taken to increase the share capital as
rapidly as possible and enlarge the
scope of total financing to the farmers
adequately.

Shri U. M. Trivedi (Mandsaur): The
principle of this Bill is such that no
one in this House has any objection
thereto. But past experience has
taught most of us that these money-
lending facilities in the hands of Gov-
ernment for being advanced t» the
ignorant people are generally misused
for political purposes. I therefore re-
quest that the machinery may be
warned before hand that this should
not be done. What happens is that
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generally these loans are advanced
when the elections are about to take
place. Farmers are asked to come
along with the Congress candidate to
secure loans. This puts up the pres-
tige of the man unnecessarily. He has
an advantage over his rival candidates.
This should not be done. This should
mnot be made a means of fowling the
good conduct of the average farmer
who is in need of money. This process
of helping him should not in any man-
ner be prostituted for political ends.
But this gererally happens,

One other thing, Corruption has
become so rampant. I have seen cases
where to secure a loan of Rs. 300 from
an agricultural co-operative credit so-
ciety, a peasant has to spend as much
as Rs, 123. This is very bad. Every
man wantg to have his palm greased
before he allows the process to go
through. If the Government has any
firm desire that the farmers should
really be helped, corruption in the
machinery should be eradicated.

This is a goodtmeasure. Each one of
us hag felt that it should be supported.
But it should be on the further basis
that he is not forced to repay it imme-
diately after a loan is granted. It hap-
pens that immediately a loan is grant-
ed, not being of a sufficient amount,
even before the map can utilise it, de-
mands are started against him. If
there is famine or some calamity and
he is not able to repay, he should not
be forced.

Mr. Speaker: He is making out too
genera] things now.

Shri U. M. Trivedi: With these few
remarks, I hope the Bill will be pass-
ed.

=it ATy (qwt) : werer wEEw
3@ fagas &1 ga M ¥ @E fFar
JTFM AR ug fagas araa ¥ @nrg-
ang g M F N g w1 @ ST
g | =a fadus & oifa Y sa & o
TR framt & fag d-FenT o
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MmN IfeH N aams g &
faramit #1 gX THTT A glaar ) o

g feafg ag & fF S Al
F FOAcT 3% Hfc §N 74 7
& UE famar @ #% 1T e ot
g a1 3ud foawd gr § | dT A&
Bt & N FT ang w0 F feawa
g & | 3T fFam #1 qier J1 A1)
g1, o & ®IAT AT 9 a7 99 HY
AT H WA FT A qHEAT FE@
qTAT & | 39 & THTL ST foar S @y
2 f awrs § weerar & Sfww at
F1 M fasig 6T framt &1 wear=<
¥ T T MAATF ¢ ;iw T d
¥ oo 99% @9 F3 § #IT gafag
T sHaeqr w1 ey f& 99 @Y
®qgT AIfe AT A aga Surer gwa A @5
ST 92 2] qOAT T €A Gl
¥ O gE | F-MgAed &% [T d°
mETT w1 A AT R T FAN
€ | ATEFT ¥ T {YAT I AT 99T
R RN @BIFAN § 1 W<
el Y T2 F9 AT T H I AT
& arg ®qay faq @ Y 7w FIERE
IEAYT & aFM | Aro-aT waf 9
& fraai & aga word ¥ wiw feoay
AT & 139 § A G =fEy |

Dr. M. S. Aney: I not only support
the Motion, but wholeheartedly wel-
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come the Bill. It is a very opportune
Bill in my opinion. We are insisting
and rightly insisting upon full produc-
tion” on the part of our farmers, That
is possible only when all kinds of faci-
lities areggiven to them for getting the
necessary® funds and other things also.
Up to this time they had only to look
up to the mortgage bank for getting
some kind of help, but when we ask
for full production, big reforms have
to be made, and they require to be
financed on a larger scale, and there-
fore I very much appreciate the Gov-
ernment coming forward with a mea-
sude like thig for creating g corpora-
tion to give the facility that farmers
can hereafter, through co-opurative
societies and other institutions, get
that kind of gassistance. They will be
in a better position to carry out the
programme of greater production on
which the Government is laying so
much stress today, and rightly so.

=Y JAATTR A9 : AT AEIRT
¥ QfeT & wage o & feT & 37 faw
w1 qQE w1 g AfEA sy o &
A NT gamm g G0 S F @A
TGAT = TEAr § |

qaT FIE FAAH FTN T84 fF F191-
T S dar frara A1 faay arer
& sua e sqar wtm & ag @9
& @ IF F AT F =TT A | I9F
fa¥ d7 gam & fr ofew @ s=ed
¥ AIFT AT F 9 N a IF FT
% R fem Iy AT AT 9w g qfq-
AT Y A faar I anfer a9 foaar
Gt feTeT @ a8 59 I8F gral N oy
I |

o1 5 feafq ag & fF s frara
3 g %) qrawed)  oF <& faanf)
A A SEw A8 WM @F W<
frar #Y 91t 7Y faerar & 1 TR 9w
8 F 7T Lo TILEA A | A
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@ AfFT X Saw 49 ;e F fay
TF R &9 oy gY Ot R sm A
11 g} faetar & 1 59 997 a8 g
B 1@ e AR gER w & el
A FT AT TAWTH & | IE qF ATGA
T & fF 99 a% ST FUT ST a4r
gt T ST a9 Tw 9w ¥ w63
Gm g fear st @ 0 T ag dav
3 &1 &9 fromm 7 fgrnf) @
N 2 1 3T & faw AU FrAT AT R
fe T @7 ;N FIE AT @ &I
AU gl 1 91T AT A AR T4 TH
IH FT Fq7 a4 § F1E g AL} @ Hw
T qT T8 ITE) TBAT & HIT ITHY 83T
FLFRE I ITAT TG & | IF F QAT
forara &1 T faea € g 1 de -
A7 &% wgar1 & & ggem a7 & gafhg
B &1 TEY &7 | AT TH IGT oS
HIEAT §oF &1 AT &1 Y T87 g TH
IF F Fat TG faear & | T FRAHFTL
F1 390 ®H a1 TN ®H GrAT g
NI T ad & FIeT A TR
AfFT 99 1 gt fae § faaad g
g1 & wgan § 5 o7 fewral w1 g%
fear s

mi TF 4T METT §F F) TH Y
Gy fAeEr ar & faew & 918 39 &7
gai §1z 93 G afea a5 Al ¥ ag
saaeyT A 2 f HmRaw Tl ¥ 92y &)
g\ AT 9979 ¥ FfF g9t grar
g v oy 9 § | FrmFr T g fa
T3 Toan favr ar @ fr afew Ay
=g AT T TN T § | TN 5
TFIIT ¥ w91 Ao 41 ar 99
9T @9l gl T qr AfFA A<
A A% 7 a ¥ feanfd a g
AT ATENT GTAT § AT IFT T B
grar ¢ foe w1 fermd & fag o=
Na T ]| gz 1T d9 WmEAA
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6 FT HFATE | 3F § FIWFILAIUAT
ifryatoge Dédm I E AR
fororr qfewa g | & =rgar § fw <
fegsa ®1 g2 &0 FfEW |

Shri B. R. Bhagat: The hon. Mem-
ber who spoke last gave one or two
suggestions, very good ones, and 1
have no doubt that the Corpuration,
when it gets into working, will bear
them in mind. More than that I am
not in a position to say just now.

As for the point made by the hon.
lady Member that this Corporation
should work in an &fficient manner and
that the loans should actually reach
the farmers, that should be the motto
of this Corporation, because the
essence of all such organisationg is
that they must work efficiently. That
is the underlying principle, and it
should be the effort of everybody
concerned with this Corporation to
work efficiently and fully meet the
credit needs of the farmer,

The point was made by the hon.
Member that the long-term needs of
the farmer are very inadequately met.
It is true, I entirely agree. Not only
long-term, it is true in respect of
short-term also.

The hon, lady Member referred to
the report of Shri Gorwala of 1954. In
1951 the credit that wag given to the
farmers was only Rs. 20 crores, and
any report concerning Rs. 20 crores
will not hold good today when the
short-term credit has been extended

to the extent of Rs. 250 crores. It has:

increased ten times, but even then it
is very low, because the Third Plan
estimates of the credit needs—a con-
servative estimate—is Rs. 420 crores,
the long-term need is Rs. 150 crores,
and medium-term Rs, 110 crores. In
this context, Rs. 37 crores is low, I
entirely agree, and that is the reason
why this Corporation is being started,
and it should be its effort to reach the
peak of not only 5 x 20, but also
25 x 20 crores.
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Meanwhile, the working of the Cor-
poration will be before the House next
year and later on, and the House will
have full chance of a scrutiny, but I
entirely agree that the test of it should
be first clasg efficiency, and that it
should meet the needs of the rural
economy.

I entirely dissociate myself frcm the
expression, the only expression, made
by the hon, Member that these funds
are being used for political] ends. It
may be a good election slogan to re-
peat it at election times.

Shri Inder J. Malhotra: Whenever
societies are in the hands of the Jana
Sangh people, they ‘are using it for
political purposes,

Shri U. M. Trivedi: I only say: do
not make it for that purpose.

Shrimati Sharda Mukerjee: My cri-
ticism was that 75 per cent of the
available credit was not used for agri-
cultura] purposes,

16 hrs.

Shri B. R, Bhagat: I am only saying
she referred to a book published in
1954, Any remarks made about the
Rs. 20 crores credit will not hold good
now, after ten years, when the credit
has expanded many times more. It
is not true to say that it is for non-
agricultural purposes. Marketing or
processing may be non-agricultural
purpose. But we are having separate
institutions for them.

With these words, I commend this
Bill to the House.

Mr. Speaker: The question is:
“That the Bill, as amended, be
passed.”

The motion was gdopted.

Mr. Speaker: We may now adjourn
for an hour so that the hon. Members
may refresh themselves and be ready
to receive the Budget proposals,

16.01 hrs.

The Lok Sabha then adjourned till
Seventeen of the Clock.

—



